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Guidelines for action against suspended
Government Employees

1495. SHRI C. T. DHANDAPANI :
will the PRIME MINISTER be pleased
to state :

(a) whether the
Personnel has issued
tion against
staff; and

(b) if so, what are those guidelines?

artment of
l?celgliues for ac-
suspended Government

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) and (b). As fur-
ther action inst & Government ser-
vant who is placed under suspension has
to be taken by the disciplinary authority
in a ce with the gtoceduxe 1aid
down_in ryles 14 and 13 of the Cen-
tral Civil Services (Classification, Con-
trol & Appeal) Rules, 1968, no guide
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lines in this regard have been issued.
However, with a view to avoid delay
in the processing of disciplinary cases
against suspended Government servants,
instructions have been issued on 4th
February, 1971 to the effect that every
effort should be made to serve the
charge-sheet on the Government ser-
vant within three months of the date ot
suspensin and in cases in which jt may
not be possible to do so, the disciph-
nary authority should report the matter
to the next higher authority explaining
the reasons for the delay,

Purchase of goods by a
wmmmmm

1496. SHRI T. SOHAN LAL:
SHRI RAMIJI RAM :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether one photographer ot
the Photo Division was posteg as a
Press Attache in the Indian Embagssy
(U.S.A.) in Washington as appeared in

the Current weekly dated 1st July,
1972;

(b) whether the same photographer,
while in Photo Division, purchased
photographic goods worth several lakhs
of rupees, both local and imported, for
the Photo Duvision which are lying un-
used after his transfer from there; and

(¢} if so, the action proposed to be
taken by Government in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA) : (a) A Deputy
Director in the Photo Division has
been appointed on deputation as First
Secretary in the Indian Embassy Wa-

shington with effect from 26th October,
1971,

(b) The Deputy Director was in
charge of procurement of photographic
equipment and consumable stores and
wag responsible for such purchases
subject to the rules and procedure laid
down for the purpose.

These are uired for operational
purposes in the Division and are being
used according to needs.

(¢) In view of the above no action
is called for.





